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even the Chief Mipister had stated that he
would welcome the merger of Jammu and
Kashmir with Himachal Pradesh. That in-
cludes Ladakh. Similarly, he had no objec-
tion if the people of Tehri Garhwal want to
merger with us. But I am not going into
that aspect because they have not expressed
their opinion on it, and we do not give
gratuitous help.

There is another point which was made,
namely. the point about additional cost, if
we become a State. On the contrary, the
cost will actually go down, because the cost
which is involved in the officers running
from Simla to Delhi and back is much, and
the number of additional employces that we
are burdened with, to the extent of ,000,
will also go away [ can assure the House
that the cost of administration will go down
and will not go up if we are granted State-
hood.

I have already given the statistics to
show that we are economically viable and
the myth has been exploded. and 1 hope that
when we meet within two or three months
after the budget session to discuss this
matter, we will be able to satisfy the
Government of India that we are an econo-
mically viable unit.

1 Just want to give a little suggestion,
that this theory of economic viability may
not be taken to a very greal extent as our
friend Shri Ramamurti has put it, and I will
only repeat it by saying that even our coun-
try as a whole is not economically viable
since we are dependent on aid from other
countries. So, if a unit remsins as a
Union territory, it gets aid from the Centre,
and so does a State. Therefore, this theory
should not be extended too far, and we will
be able to show that we are economically
viable when we meet next.

Then there is the assurance which the
hon. Minister has given, the assuranc: that
within two or three months he will discuss
with us and if we prove our case-l assure
him that we will be able to prove it-we will
get it. He has accepted the principle that the
Union territory will be granted Statehood
the moment it proves its financial viability.
On this assurance, 1 do not press the resolu-
tion.
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Powers and Functions
of Governors (Res.)
I am again grateful to all the parties. 1

may now be permetted to withdraw the
resolution.
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MR. CHAIRMAN : Since the hon.
Member wants to withdraw his resolution, I
want to know whether the movers of the
amendments would like to press their
amendments.

SOME HON, MEMBERS : No

The amendments were, by leave, withdrawn.

MR, CHAIRMAN : Now, the hon.
Member asked for permission to withdraw his
resolution. Does he have the leave of the
House to do so ?

SOME HON. MEMBERS : Yes.

The resolution was, by leave, withdrawn,

18.22 brs.

RESOLUTION RE : POWERS AND
FUNCTIONS OF GOVERNORS

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Mr Chairman, I beg to move the
following resolution :

*In view of the recent controversy re-
garding the rovers and funclions of the
Governors, and in the context of smooth
Centre-State relations, this House is
of opinion that a Committee of 30
Members of Parliament be constituted
to consider the necessary amendments
in the Constitution of India.”

We find that ever since the general
elections of 1967, various new forces have
emerged on the political horizon which have
challenged the very existence of our Consti-
tution and the Constitution has been placed
on the anvil. For instance, we [ind that
there has been an emergence of non Cong-
ress Goveroments in more than half the
States of India and because of their inability
or incompetence, they had only a short
duration and have failed one afier another,
leading to instability, horsetrading, defec-
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tions and chaos, and naturally President’s
rule had to be clamped on them one
after anothers And in the exercise of
their discreiionary powers, we find that the
Governor's rule has come to be criticised by
all scctions of society. This drama was
enac'ed more or less in all these States
continuously in varying degrees depending
on the varied circumstances under which
each of these States fell as in the case of
Rajasthan, Haryana, Punjab, West Bengal
and Uttar Pradesh. In each of these cases
we find that this House was greatly distur-
bed, and irrespective of our party affiliations
we realised that this was an cxtremcly grave
maiter and on more than one occasion the
House had to adjourn its business and to
take up these mattzrs concerning the powers

of discretion of the Governors. On
one occasion, if you remember aright,
we had to face a no-confidence motion so

far as this matter was concerned, and
therefore, the gravity and the seriousncss
of this question cannot be challenged and
hence | have brought forward this resolution
before the House.

The leaders of various political parties-
Congress or SVD- have admitted that there
should be a re-appraisal of the Centre-State
relations and there should he a meeting of
the Chief Ministers for this purpose. 1 am
glad the Prime Minister has accepted it and
very soon they shall be putting their heads
together and using their collective wisdom
to find a solution to this vital problem.

Constitutional pundits have raised their
voice and ex Chief Justices and ex-Gover-
nors have expressed their views. Doubts
about the future of the Constitution are
be'ng expressed more and more fiequently.
Before thines go boyond repair, the different
parties should put their heads together to
see what can be done to stop the rut. The
complexion of our entire political system
appears to be on the threshold of a
revolutionary change.

So far as the powers of Governors are
concerned, there are extereme views.
There Is & school of thought which advoca-
tes that the present powers are not suffi-
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cient and they should b: made more
effective in the light of the present delicate

conditions in the country. Even the study
team set up by the ARC suggested that
the powers of Governors should be further
extended by an enactment under article 194.
There is the other extreme. the school of
thought which advocates that the days of
governorship are over, that this is a conti=
nuation of powers given by the Government
of India Act, 1935; the red carpet must
be rulled up because it is an anachronism
in our present democratic structure. These
are irrconcilable views and the members
from all sections of the House must make
a fair and rational approach to this
problem.

1£+27 hrs.
[SHRI GADILINGANA GOWD in the Chair)

About the constitutional powers of the
Governor, according to some, there is no
power which the Governor cannol exerc'se
and it can never be challenged as unconsti-
tutional because he is the sole judge of his
own discretionary powers  This school
of thought advocates that in the exercise of
his discretionary powers the ‘Gowvernor
can never act unconstitutionally The other
schoo! of thought is that Governors arc
transcending their constitutional and con-
ventional limits; Some outgoing Governors
have said that the Centre has reduced the
Governor to the state of a Pradesh Cong-
ress Committee. The views given by the
Law and Home Ministries have further
confused the issue.  Therefore, it is absolu-
tely necessary to focus our attention On
this matter and bring it into limelight.
While some political leaders say that the
Congress ministry  at the Centre is  utilising
the Governor for ils own party purposes,
there is another section which feels that the
Governor might act as a despot and the
autonomy of the States might be jeopardi-
sed. Hence the gravity of the situation.

What are the main points which are
debatable so far as the functions and powers
of the Governors are concerned, which
ultimately decide the smooth running of
Centre-State relations and what are the
main poinis of frication ? First and fore-
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most comes the constitutional position of
the Governor; secondly, the powers and
functions to be performed by the Governor,
thirdly whzther he can be recalled and how;
fourthly, in the present context of new
factors emerging in our political horizon,
what arc the new powers to be given to
Governors and what are the powers to be
deleted.

MR. CHAIRMAN :
on the next day.

She can continue

18.30 hrs.

HALF AN HOUR DISCUSSION
SOAP LABELS

=l gito So @yl (AIRETE) : FAL-
aft w2z, & uF agq & Ageay fawa
F1 41T I ATFWT &1 ©T0T FTHIAT HEAT
AT § | WIETAAT § @t fgrg o qEA-
a1a Tgx & 9F wemd wfzd ar gud
#fg?, 79 @ gwT Y WA R &
T AR AT & wma § oswdr fada
aifa® qiFqry @y § 1 IA%r 5 W3-
atsft #Y e £1€ &Y A afew A
I & GAIWTA WES] A A TA ATEAH
#1401 @A g0 del 9T ®OA( WA
frar | @19 & wod q3F garg ¥ &3
q1 f s WTaaq ¥ wrgq &0 g ar
Azt 9T M-ZeAT I AT AME TET ®
af @ arfgs wrEara € e 8 a¥ o
agt arA fagfor & A, & 1857 &
TR qq AT WIT GAT FT T4 q@Y0EY
arT &g, a9 w2y oY fF qar & S oA
gife®s arael & @i faars ad
FO | gErd AHR ¥ A AegAfow
&1 At gl swmar ar fe ga feaY
& 9§ i gEIQY TG N GHM ETH
|t 1 ATEATHT FT @ FA | GTGR
25, @ f§ wErlied TEEA §, IAA AY
ag fear gwn § & wesX w1 ag WA
§ fs agi & @Y A gAr Al A
arfas wraaral & var w2 ¥fww g
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qr &=, wdf w1 W faud mw
waf at & & | ' ¥ gt 9% 13 gA-
Fd, 1968 %1 waifes W geqr
5407 #1 3a% 2 gu =amar 91 & g
w1 &t Y g & §, g/ & fF e
&t At 94t gt at & ag g qraar #
fe o= gad a7 #7 W4T &, 3§ @A A
aTgT q7ar §, afawm Gazder ¥ Iy
AT49 T g1 & A AT srdAr §r f
;9 39 GEey a3 famar fifvg fr =4df
7 ag Argq qamar mr § feT faw Ay
ot arfas arEar @, 9@y At
qqIN, 7E AET A A @Dy | gan
1§ swrafe # aa 7¢F 9 1 g7 T 9%
T I F IACH AW A Iy F
T ar fd ga 9w W AEIT # ow g
fosraa 7€) aré @ o= g wrdY A gw
9 9T fr9T @ 1 99 @ IWIT AT
IAT qLET F AXE A fzar qar AY fax
IAFT AT AT, AT F AA FX Y
# a7 A R -w arefhay £ aws F
@ afem wrafaar, go ¥o dwam, =it
NI ATEAT WX st qawsmw
AAW F A - gAY gwR H
wag g o wnafaat #1€ Tw fay
F qrar{ fex q@ &Y w1 5w wraT A

H+4Y AEIRT ¥ g 9 4 WIeETAT fRar
qr .

“Itis well known that tallow is being
used in most cases. Where it is not
used it is much simpler to say so
in the lables and marked soap. Bui
we are not against any other system of
marking it if it helps. We have no
objeclion to examine the first part also,
whether those which use tallow can
also be labelled. These aspects will
be examined.

@ e A 7gl 9T g sATETRA
fear av | €7 ATvATAY ¥ qwmry wa &
gFRT R AR an @ AR



